IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “A”, PUNE

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER
AND
SHRI VINAY BHAMORE, JUDICIAL MEMBER

AT AUTA 1. / ITA No.370/PUN/2024
freTor 99 / Assessment Year : 2022-23

Mangalam Phosphates | Vs. |ITO, Ward-2,
Limited, Ahmednagar.

7273, M.G. Road, Sarda
Lane, Ahmednagar- 414001.
PAN : AACCM4175F

Appellant Respondent
Assessee by :  Mrs. Preeti S. Kulkarni
Revenue by : Shri Ramnath P. Murkunde
Date of hearing : 09.07.2024

Date of pronouncement : 10.07.2024

el / ORDER

PER VINAY BHAMORE, JM:

This appeal filed by the assessee is directed against the order
dated 08.02.2024 passed by Ld. CIT(A)/NFAC for the assessment
year 2022-23.

2. When the matter had come up for hearing, the appellant filed a
letter seeking permission to withdraw the above captioned appeal on
the ground that the issue involved in this appeal stand settled by the
final rectification order u/s 154 of the IT Act dated 02.05.2024 and

the appellant do not want to pursue the matter further. The



ITA No.370/PUN/2024

appellant also filed copy of rectification order u/s 154 of the IT Act
dated 02.05.2024.

3.  On the other hand, the 1d. Department Representative had
expressed no objection to permit the withdrawal of the appeal.

4. In the circumstances, we hereby grant permission to the
appellant to withdraw the appeal. Accordingly, the above captioned
appeal stands dismissed as withdrawn.

5.  In the result, the appeal filed by the assessee stands dismissed
as ‘withdrawn’.

Order pronounced in the open Court on 10" day of July, 2024.
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